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 (iQ
 Annual  Report  of  the  Hindu-

 stan  alts  Limited,  Jaipur,  for  the
 year  ended  goth  September,  1977
 along  with  the  Audited  Accounts
 and  the  comments  of  the  Comptroller
 and  the  Auditor  General  thereon.

 [Placed  in  Library.  See  No.  LT-2526/78).

 (3)  A  Copy  of  Notification  No.  5.0.
 410  (E)  (Hindi  and  English  versions)
 published in  Gazette  of  India  dated  the
 26th  June,  1978  regarding  the  continu-
 ance  of  conrol  over  the  management  of
 Messrs  Andhra  Scientific  Company  Limi-
 ted,  Machilipatnam,  Andhra  pradesh, under  sub-section  (2)  of  section  18A  of
 the  Industries  (Development  and  Regula-
 tion  )  Act,  1951.  [Plaeed  in  Library  See
 No.  LT-2527/78).

 REvIEW  AND  ANNUAL  REporRT  oF  COTTON
 CorporaTION  ०४  InpIA  Ltp.,  BOMBAY  FOR
 THE  YEAR  ENDED  ON  31.8.77  WITH  STATE-

 MENT  FOR  DELAY

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI)  :  I  beg
 tolay  on  the  Table  :—

 (1)  A  Copy  each  of  the  following
 papers  (Hindi  and  English  versions) under  sub-section(1)  of  section  619A  of
 the  Companies  Act,  1956:—

 (i)  Review  by  the  Government  on
 the  working  of  the  Cotton  Corporation of  India  Limited,  Bombay,  for  the  year
 ended  gist  August,1977.

 (ii)  Annual  Report  of  the  Cotton
 Corporation  India  Limited,  Bombay,
 for  the  year  ended  31st  August,  1977
 along  with  the  Audited  Accounts  and  a
 comments  of  the  Comptroller  and  Audi-
 tor  General  thereon.

 (2)  A  statement  (Hindi  and  English
 versions)  showing  for  reasons  for  delay  in
 laying  the  above  papers.  [Placed  in
 Library  See  No.  LT-2528/78}.

 NOoririCATION3  UNDER  ALL  INDIA  SERVICES
 Act,  ‘1951

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  S.  D.  PATIL):  I  beg  to  lay on  the  Table  a  copy  each  of  the  follow-

 ing  Notifications  (Hindi  and  English
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 versions)  under  sub-section  (2)  of  section
 3  of  the  All  India  Services  Act,  1951  :—

 (1)  The  Indian  Police  Service  (Fixa-
 tion  of  Cadre  Strength)  Fourth  Amend-
 ment  Regulations,  _  1978  published in  Notification  No  G.S.R.  349(E)  in
 Gazette  of  India  dated  the  1st  July,
 1978.

 (2)  The  Indian  Police  Service
 Piles Seventh  Amendment  Rules,  1978  pu

 lished  in  Notification  No  G.S.R.  350
 (E)  in  Gazette  of  India  dated  the  1st

 July,  1978.

 (3)  The  Indian  Police  (Special
 Allowance)  (Amendment)  Rulss,
 1978  published  in  Notification  No.
 G.S.R.  372(E)  in  Gazette  of  India
 dated  the  14th  July,  1978.

 (4)  The  All  India  Service
 8

 pub Third  Amendment  Rules,
 au  Lo lished  in  Notification  No.  G.S.R

 in  Gazette  of  India  dated  the.  I  oe
 July,  1978.

 (5)  The  Indian  Administrative  Ser-
 vice  (Appointment  by  Promotion)  Third
 Amendment  Regulations,  1978  pub-
 lished  in  Notification  No.  G.S.R.  918
 in  Gazette  of  India  dated  the  22nd
 July,  1978.

 (6)  The  Indian  Administrative
 Service  (Appointment  99  rae Amendment  Regulations,  es  pub- lished  in  Notification  No.  १.  g19 in  Gazette  of  India  dated  the  22nd
 July,  1978.

 (7)  The  Indian  Administrative
 Service  (Probation)  Amendment
 Rules,  1978  published  in  Notification
 No.  G.S.R.  92०  in  Gazette  of  India
 dated  the  22nd  July,  1978.  [Placed
 in  Library.  See  No.  LT-2529/78].

 Notiication  Re:  wrrHDRAWAL  oF
 Concession  IN  RATES  Customs  Duty

 on  STAINLEss  STEEL

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  I  beg  to  lay  on
 the  Table  a  copy  of  Notification  No.
 G.S.R.  927  (Hindi  and  English  versions)
 published  in  Gazette  of  India  dated  the
 22nd  July,  1978.  together  with  an  ex-
 planatory  memorandum  regarding  with-
 drawal  of  concessional  rates  of  Customs
 duty  available  to  stainless  steel  of  certain
 sizes  under  section  159  of  the  Customs
 Act,  1962.  [Placed  in  Library.  See  No.
 LT-2530/78].


